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CASE NO. :
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BENCH
CJlI R C. LAHOTI, SH VARAJ V. PATIL, K G BALAKRI SHNAN, B.N. SRIKRI SHNA & G P. MATHUR

JUDGVENT:
JUDGMENT

WI TH
ClVIL APPEAL NO. 6691 COF 2002

Ranesh Si ngh Dal al \ 005Appel | ant
Ver sus

Nafe Singh & Os. \ 005Respondent s

ORDER

In view of the majority opinion, Civil Appeal No.8213 of

2001, K. Prabhakaran Vs. P. Jayarajan, is allowed. The

judgnent of the H gh Court dated 5.10.2001 is set aside. The
election petition filed by the appellant is allowed, The election of
the respondent P. Jayarajan from No. 14 Kut huparanba

Assenbly Constituency to the Kerala State Legislative Assenbly,

whi ch was decl ared on 13.5.2001, is set aside.  The respondent

No.1 shall bear the costs of the appellant throughout.

Cvil Appeal No.6691 of 2002 is also allowed.  The
j udgrment of the High Court dated 5.7.2002 is set aside. The
el ection petition filed by the appellant shall stand all owed. The
el ection of the respondent Nafe Singh from 37-Bahadurgarh
Assenmbly Constituency is declared void as he was disqualified
from bei ng a candi date under Section 8(3) of the Representation
of the People Act, 1951. The respondent No.1l shall bear the
costs of the appellant throughout.




